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Shri Hem Raj:
Shri M. R, Masani:

Will the Minister of Education be
pleased to state:

(a) whether the principles on which
the Indian Olympic Contingent to the
Tokyo Olympic Games is to be selected
have been finalised by the A.l India
Council of Sports;

(b) whether the Al] India Council of
Sports agreed to certain standards
fixed by the Indian Olympic Associa-
tion over a year ago and whether the
Indian sportsmen were told about
these standard;

(c) whether it is a fact that the
\ndian Olympic Association has ex-
pressed dissatisfaction at the rejection
of the sportsmen who qualified them-
selves; and

(d) whether it is also a fact that
only the Nationa Olympic Committee
is the final authority to send teams to
the Olympic Games under the Olympic
Charter?

The Deputy Minister in the Ministry
of Education (Shri Bhakt Darshan):
(a) to (d). The All India Council of
Sports had approved in November.
1963, in principle, certain standards
suggested by the Indian Olympic As-
sociation for sending the Indian Con-
tingent to the Tokyo Olympic Games.
The proposals received from the
Indian Olympic Association were
considered by the Council at its meet-
ings held on 28th August, 1964 and
8th September, 1964, and the final re-
commendations made by the Coun-
cil for inclusion of the Indian
Sportsmen in the contingent cover-
ed all persons who had qualified
according to the standards laid
down by the Indian Olympic Associa-
tion and approved by the Council. It
is a fact that the fina] authority to send
teams to the Olympic games rests with
the National Olympic Committees.
However, while examining the request
of the Indian Olympic Assoclation for
foreign exchange and financial assis-
tance required for sending the Indian
contingent to the Olympic Games, Gov-
ernment have to bear in mind the for-
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eign exchange position of the country
and the funds available for the pur-
pose,

Refusal of American family to leave
India

*483. Shri P. Venkatasubbaiah: Wil
the Minister of Home Affairs be pleas-
ed to state:

(a) whether the American family ot
Mr. Adrian Corcoran and Mrs, Patricia
Corcoran have refused to leave India
and go to their country in spite of their
being sentenced to jail;

(b) the reasons advanced by them
for their refusa] to go to America;

(c) whether any investigation has
been made about their antecedents; and

(d) whether Government propose
to give asylum to this family?

The Deputy Minister in the Ministry
of Home Affairs (Shri L. N, Misra):
(a) to (d). Mr, Adrian Corcuran
and his wife and their two daughters,
who were without any means and
were staying in India unauthorisedly,
were deported to the U.S.A. on the
22nd September, 1964 as they were
unwilling to leave the country. They
did not give any specific reason for
their unwillingness to go back * to
America.
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